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PER: S.K. MOHANTY 
  

 Heard both sides and perused the case records. 

 

2. Applicant has filed this miscellaneous application, seeking early 

hearing of the appeal on the ground that the issue regarding 

classification of “Quicklime” (CaO) has already been resolved by the 

Tribunal vide Order No. A/87057-87058/2023 dated 20.10.2023 in the 

case of M/s Viraj Profiles Ltd. Vs. Commissioner of Customs 

(Preventive), Mumbai. It has further been stated that a Civil Appeal filed 
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by the Commissioner of Customs (Preventive), Mumbai against the said 

order dated 20.10.2023 was also dismissed by the Hon'ble Supreme 

Court in Diary No. 9655/2024 dated 01.04.2024,reported in 2024 (4) 

TMI – SC ORDER. Considering the submission made on behalf of the 

appellant that the issue in hand has already been resolved, the early 

hearing application is allowed and with the consent of both sides, the 

appeal is taken up for hearing and disposal today. 

 

3. On examination of the case records, we find that the issue with 

regard to classification of the disputed goods i.e. Quicklime has already 

been resolved by the Tribunal, holding that the same should be 

classifiable under CTI 2522 10 10 as against the classification claimed 

by the Department under CTI 2825 90 90. Since the issue arising out of 

the present dispute is no more res integra in view of the order dated 

20.10.2023 passed by the Tribunal, which was upheld by the Hon'ble 

Supreme Court vide judgement dated 01.04.2024, we are of the view 

that different interpretation cannot be placed to decide the appeal 

otherwise.  

 

4. Therefore, the impugned order dated 10.07.2019 passed by the 

learned Additional Director General as Commissioner of Customs is set 

aside and the appeal is allowed in favour of the appellants. 

 

 

(Dictated and pronounced in open court)  

 

    (S.K. Mohanty) 
    Member (Judicial) 

 

 

 

 

(M.M. Parthiban) 

Member (Technical) 

 
Sinha 

 

 

 

 

 


